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CENTRAL ADMINISTRATIVE TRIBUNAL \\
FRINCIPAL BENCH

G.A, NQ,Z2686 OF 2003
Wew Delhi, this the 23rd day of Qctober, 2003
HON’BLE SHRI R.K. UPADHYAYA, ADMINISTRATIVE MEMBER
Gopal Singh, S/0 Late Shri Harchandi,

R/0 Village Gudrana, Teh. Hodal,
Distt, Faridabad, Harvana.

..... Agplicant
(By Advocate : Shri M.K.D. Namboodiry)

Versus
1. Ministry of Railways,

through its Secretary,
Rail Bhawan, New Delh,

rJ

The Divisional Railway Managaer,
Northern-Central Railways,
(Formerly Central Railway),
Jhansi, U.P.

3. Senior Saction Engineér,
Northern Railway,

(Formerly Ceantral Ratiiway),
Faridabad{Harvanaj,

4. smt, Premwati (Znd wWife)

of Late Harchandi,

r(o V111ag§ Gudrana, Teh. Hodal,

Distt. Faridabad {(Haryanaj.

.. ,Respandents
ORDER (ORAL)

This  application under section 19 of the
Administrative Tribunals Act, 1385 has been filed by
the applicant seeking a direction to the respondents
to  consider his claim for compassiyonate appointment
due to the death of his father - Shri Harchandi, who
dised in harness on 8,6.2001, Deceased Government
gsarvant had died on the spot on account of ths
accident while workKing on the Railway track. The
claim of the applicant s that he 18 legai heir of the
deceased Govt, emploves and he was fuily depsndent on
the deceased Govt. employee, The learned Counse?'of
the applicant states that in terms of the provisions

cantained in the Scheme for Compassionate Appointment,



immediate decision should have been taken and ths
applicant should have been provided emplovement to
tide over the Tinancial distress on account of death
of the sole bread searner. It is alsc stated that the
applicant has been making representations to  the
respondents  pbut no decision has been taksn regarding
the applicant’s employement, At least no such
decision 18 communicated to the applicant. In this
connection, attention wag also invited to  the
representation dated 3.10,2002 (Anhnexure A/4) seeking

appointment of the applicant on compassionate ground,

2. After hearing the Jsarned counsei of the applicant
and after perusal of the material made available on
record, without expressing any CGpinion on the merits
of the ciaim of the applicant, it 18 considered
expedient to dispose of this Original Application aven
at  this  stage without 1ssuIng nhotice to  the
respondents, The  Scheme of  the  compassionate
appointment reguires early decision on the cliaims made
by the applicant as the same 18 meant &s Tinancial
heip to the famiiy of the deceaszed Govi. emplcysee and
80 the delay defeats tha very purpose of the 5Schems.
in this view Gf the matter, respondent NG, 2,
Divisional Railway Manager, Northarrn- Central Railway,
Jhansi Division, Jhansi, 18 directed to take decision
on  the pending representation of the appiicant. The

applicant may send a copy of this Oriyginal Application
as an additional representaion to the respondent No.?Z

along with a capy of this order within two weeks Trom



/

the date of receipt of ®<Copy of this order. If the
applicant com 1%§§ with the direction as above,
respondent Nof% is directed to take a decision on the
pending c¢taym of the appiicant by R&SsSing & reasonsd
and speaking order undar intimaticon to the appliicant

within a perigd of four weseks from the date of receipt

ot a copy of this order.

3. In view of the dirsctiong n the preceding
paragraph, this Origwnal Application 18 disposed of at

the admission stage itself without any order as to

Cost.,
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{R.K. UPADHYAYA)
ADMINISTRATIVE MEMBER
Jjravi/
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